IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

0.A.N0.1112/94,

Date of decision: 20=--8--1997.

Between:
A.‘Ravindganéth{Reddy. .o Applicant
m }And )
1. The Chief Personnel Officer, S.C.Railway,

2e

3.

6.

The Divisionai Railway Mahager, Hyderasbad

4th Floor Rail Nllayam, Secundergbad.

Division, S. C-Railway, Secunderabad.

The Senior Divisional Personnel Officer,
and Chairman. Rallw a¥ Schools, S.C.R1ly.,
Hyderasbad Division, secundérabad.

The Deputy ChiefrPersonnel Officer (L & W)
Railwxy Nilayam, Secunderabad

V.Gopala Krisﬁnaé T.G.T., Maﬁhs
Bfw Lo :

P, Yellaiszh. o ae Respondents.,

Counsel for the applicant: Sri K.R.Srinivas.

Counsel for respondeénts:

Rajeswara Rao

"CORA.M :

Hon'ble Sri R.Rahgatajan,Member (a)

Hon'ble Sri B.S. Jal Parameshwar,Member (J)
) !

counsel for the official respondents.

to Rqspondents_S‘and 6.

JUDGMENT.,

{per Hon'ble 8ri R. Rangarajan, Member (A)

None for the applicgnt. . Heard Sri Pevaraj, learned

PR
Notice has been %asued

Respondentshég'received the notice.

arm

sriDevaRed/for official respondents.,?,
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Respondents 5 and 6 called aﬁd found absent,

This 0.,A., is filed to set aside the orders
dated 11--7--1994 of the 2nd respondent whereby his
representation for giving him seniority above Respondent No.6

was rejected, and for a consequential direction to the

respondents to £ix the seniority of the applicant in

rerms of para 303 of IREM Volumelabove the 6th respondent

ang to consider his cgse for promotion to the post of

BGT/JL in Maths (T.M.).

When the 0.A., wys taken up for bemring the
leagned counsel for the respondents submitted their reply
in this connection. The learned counsel for the respondents
has enclosed to the replxlthe provisional seniofity list
bearing Ko. YP/594/sCH/Seniority(IM) dated 31-3-1997, 1In
that provisional senicority list the name of the applicant
has Peen figured at S1.No.31 and he was shown above Respondent-6
whose name figures at Sl1.,No.32., When we questioned the

‘idﬁ/
learned counsel for the respondentslfben the provisional

seniority list dated 31-3-1997 hgs been made final, the
learned counsel submitted that the provisional seniority list

has already been made final and as per that/the request of the

~ Mame v N
applicant for showing hi;l?bove the Respondent No,6 has been

complied with., The learned counsel for the respéndents submits
that the above information is on the bLasis of the instructions
of his client represented by Sri K,S.P.Reddy, L w; Assistant,
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South Central Railway.

The learned counsel for the respondents - Fuwther
submitted that he has informed the above by phone to

sri K.R.Srinivgs who is the counsel for the applicante

?g' In view of the submissions made by the learned
couﬁsel for the respondents, it has to be held that the

prayer of the applicant in this 0.A., haS already been

complied witile Thus the O.A., has become infructuous,

The O.A., has been dismissed as inffuctuous.
but the consequentiasl benefits that arése on account

of the fixjtion of his seniority over Respondent No.6,

should be given to the applicant in accordance with

the rules, There will be no order as to costs.
o - |
R.RANGARAJAN,
MEMBER (J) MEMBER (A)
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Dictated in open Court.
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